
 
 

 

Annex 9-II  
[PART I, Section V, para 2 ] 

 

Know Your Customer 
(KYC) Form in respect 
of the non-resident 
investor  

Registered Name of the Remitter / Investor (Name, if the 
investor is an Individual)  

Registration Number (Unique Identification Number* in case remitter is an Individual)  

Registered Address (Permanent Address if remitter Individual)  

Name of the Remitter’s Bank  
Remitter’s Bank Account No.  
Period of banking relationship with the remitter  

 
*Passport No., Social Security No, or any Unique No. certifying the bonafides of the 
remitter as prevalent in the remitter’s country.  
We confirm that all the information furnished above is true and accurate as 
provided by the overseas remitting bank of the non-resident investor.  
(Signature of the Authorised Official of the AD bank receiving the remittance)  
Date: Place:  

Stamp 
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